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Manakamna Developers Pvt.Ltd. & Ors.
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ORDER

Ld. Counsel for the petitioners and the Dy. Director from
the O/o the Regional Director, Eastern Region, Ministry of
Corporate Affairs, representing the Central Government is

present.

Dy. Director on behalf of the Central Government made
a request that 3 weeks time may be granted to file reply.
Prayer is allowed. Reply may be filed within 2 weeks with a
copy in advance to the opposite party. Thereafter rejoinder, if

any, may be filed within 1 weeKk.

List it on 15/02/2018.
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